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o - ‘ One Trilochan Singh has moved an -/%__ y
application in +this case for being impleaded e SR ’
as a petitioner. This writ petition was filé ME{D ]

on 4.4.1984 for quashing the result of 809 J.1r.:’l.=f.n-
didates declared by the Railway Service Commission Mhﬁmﬂ,
on 20.2.1984 and for the declaration of a proper }
result. It is alleged on behalf of the applicant o A< A

that he has a running cause of action and as )0
such, we should allow him to prosecute this writ % =

petition. The application is opposed on behalf |

of the respondents. We have carefully  considered

over the matter. In our opinion, the. cause of

i action for filing this writ petition is nota )g)

running cause of action and if a fresh petition ' 7 3{9
is filed by the applicant, it will be barred

by limitation prescribed by Section 21 ‘of the

Administrative Tribunals Act. The cause ' shown

for impleading the applicant at this late stage

is not sufficient. The application is accordingly
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Member (A) Member (J)

Dated 23.11.1987
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